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Bhri Hem Barua (Gauhati): May
¥ submit that Shri Nath Pai should
withdraw his plea in the face of these
disastroug consequences of his advo-
cacy for long questions and answers?

Mr, Speaker: Instead of suggesting
it to me, he cou’d have advised his
hon. friend Shri Nath Pai.
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Shri C. Subramaniam: Yes, this is-

.one of the schemes which we have
formulated, namely that we should
supply oil engines and also supply
watet at concessional rates, so that
whatever water is available can be
used beneficially.

(ii) IMPOUNDING Or INDIAN SHIPS AND
CONFISCATION OF JUTE, TEA BCT,
BY PARISTAN-—CONtd,

Mr. Speaker: Now we shall take
up the cal'ing-attention-notice on
Impounding of Indian ships and con-
fiscation of jute, tea etc. by Pakistian,
which was held over on Friday. Hon.
Memberg may put their questions on
it now.

oft gvare Fag  (FTar) - owA
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qTq FT &Y qIA FHAAT FI-GIAEL
& g0 o {1 =9 guRN
FY-wT wT feqr NG |

oft oW wEgT ;€T FRRAT EY W
A F NG ZFT 1 fobeg wgi aw 2w
STéST B F7 5w , & gy wgAT W
g T 9@ 0% ox afigman d gz A
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Shri Alvares (Panjim): After the
first and second world wars, the Alli-
ed Powers asked for compensation
from Germany for illegal seizures of
Prize Courts and the darnage caused
Because of illegal seizures by Pakis-
tan prize courts and the damage
caused, have the Government of India
asked for reparations from Pakistan?
If not, do they propose to do so?

Shrl Raj Bahadur: This question
will certainly be taken into actount
and consideration and in the fu'lness
of time, we shall do that. But 1 may
sdy that so far as the proceedings of
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the prize courts are concerned, we
holg them ag sbsolutely illegal as
per international law, absolutely un-
constitutional,. ...

Shri Harl Vishnu Kamath (Hoshan-
gabad): Monstrous, atrocious.

Shri Raj Bahadur:.. .aven against

the constitution of Pakistan ang ab®-
sotutely immoral and uncivilised be-

‘haviour.

Shri Alvares: Are Government cof-
sidering asking for reparations?

Mr. Speaker: That would be taken
up whep the time comes.
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fipaT & a8 17,277 A ¢ Wi qTfwea™
Yoy frar § 7 32,304 &1 gl
T AgE TEE ®1ogar g, &9
g ¢ fF 9g @ TS W
aar &1 ek ag wran g f faAr
gz # swor fRY ge efeetT &
st g & & o et wfg-
¥ we faar | wafed woRk @

NOVEMBER 8, 1965 Goods and Ships by 886

Pakistan (C.A.)

W @ Ww A @dwar §
fazelt @, fiwly ot 2w w1 B,
T7 ol N g faegw
, & formee aff &9 1 @
& H/TH St F1% 0 4y 31w Ay
o ¥ fr e o el g,
SOE gt I e

¢ W fr g ww o wrr
|

14253447

y

IR WY SeAW . SR
TE TR Sl § W wE A
A Jarh § W ST ge

@
€
b e oy A wmar g

st pew W wEAW o gEA W
IO IEH S @ Y 6
fea 7w w1 & W IE @ Sara
g o sl @IS § o
ag foqn qrrwTy?
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Shri Indrajit Gupta (Calcutta South
West): With reference to the efforts
that were made by us to persuade
neutral ships carrying Indian cargo to
come to India and unload that cargo
first before proceeding to Pakistan, I
want to know whether it is a fact that
in respect of a certain Italian wvessel,
the managing agents of that particular
line, who Thappen to be Maessrs.
McKinnon, McKenzie & Co., operating
in this country, refused to heed this
request, though they could have easily
done so, and let that vessel go directly
to Pakistan instead of coming to India
with the result that we lost quite a lot
of cargo? If that is so, have the Gov-
ernment taken any steps to convey
our displeasure to the right quarters
against this sort of anti-Indian actlvity
by British concerns?
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Shri Raj Bahadur: I think the facts
have been mixeq up. Messers Mec-
Kinnon, McKenzie & Co,, were agents
for a vessel known as Steel Vendor
belonging to Isthmian Co. of the
United States. The Italian company is
Llyod Triestino. We had made a re-
quest that the neutral vessels, third
party vessels, need not go to Karachi,
that they should come to Bombay or
our ports first and give up their pres-
cribed scheduled route. Most of the
vessels did accept it. There was one
vessel, Steel Vendor, of Messrs. Mc-
Kinnon, McKenzie & Co.,, which came
up to Bombay without entering our
waters, and then, after just asking for
a berth, it went away without indicat-
ing its destination and when it would
come back. In the particular circums-
tances, we think that either the com-
pany which owns this ship, or its
egents, could have prevailed upon it
not to go to Karachi and create a situa-
tion in which the cargo was lost to us.
So, we hold that company responsible
for the loss of this cargo and we are
asking them to make good this loss as
best as they can.

Shri Indrajit Gupta: What about the
second part of my question, to see that
they do not behave in this manner.

Shri Nath Pai: With impunity very
often.

Shri Raj Bahadur: We hold that this
company and their agents could have
avoided this loss to us, and therefore
we have taken serious notice of it.

Shri Nath Pai: Do not take notice,
take some action. Do something posi-
tive.

Shri Raj Bahadur: We shall take
such action as may be justified on mer-
its.

One or two other vessels did not
listen to our request deliberately. For
instance, the Isarco of the Lloyd Tries-
tino went on to Karachi. Another
wvessel, Adige, of that company came
to Bombay and the port and dock
workers boycotted it.
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Shri Nath Pai: That is a very goo
thing they did. Government should do
something like that.

Dr, L. M. Singhvi: Are Government
satisfled with the judicial stalemate
created by the non-production of the
manifest by the Captain of Bagh-e-
Karachi, and may I know whether
Government took any action or re-
tailiatory measures or remedial mea-
sures thereafter in respect of the
wanton violation of international mari-
time law by Pakistan by the constitu-
tion of a prize court?

Shri Raj Bahadur: Again there are
two questions and my answer hag to
be a little lengthy. So far as Bagh-e-
Karachi is concerned there is no ques-
tion of our being satisfled. It had
our cargo under the conference sys-
tem and we wanted it to be offioaded
at a neutral port, Port Said. The
court came to our assistance but the
British captain of that ship did not
co-operate and flouted the order of
the court and that ship could not be
persuaded to offload our cargo.

So far as the prize court is concern-
ed, I have said that it is an illegal ac-
tion and we shall recognise no act on
its part of confiscation of our goods
and any person who deals with such
goods will only do so at his own risk
ang we shall not recognise the trans-
fer of ownership of such goods and
any person who posseses such goods
is to be regarded ag being in posses-
sion of stolen property.

Dr. L. M. Singhvi: Mr. Speaker,
my quetion was whether at that time
government made any efforts to take
retaliatory measures against Pakistan
vessels or vessels which were on their
way to Pakistan? Do  government
propose to take any remedial steps
and if so what are they?

Shrl Raj Bahadur: The remedial,
steps have been detailed. But for
these remedial steps all these 38

neutral ships which carried cargo for
Pakistan would have gone on to Pak-
istan. Of the 19 vessels that went|
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there, eight were already there be-
fore the hostilities broke out in the
open and only 11 did not care for
our persuasion and therefore we lost
same of our goods.

Shri Nath Pal; He asked about re-
taliatory steps.

Mr. Speaker: He gave them in that
gtatement,

Shri Nath Pai: One thing was re-
medial steps; the other was retalia-
tory. He detailed the remedial steps
in that statement. What about the
retaliatory steps, the only language
that Pakistan understands.

Shri Raj Bahadur: That also, I
submit, is included in the statement.

Mr. Speaker: That is what I am
saying again and again.

oft gew W woEw . werw
qgET, AT T w1 I frmn €
wy w3 a1 fv e & feear &0
qifewna & oY @9 Sara ¥ g9
TH-EE § aRE § W g fead
Teq 7T § W1 gHA N Iara § SaH
s @ ae § Wk o feey
q wr g’

weow WEET : dA wgrE fw §
T g g fr @i § ag o 2
T U AT 27 T qgt | A 8
qIQ AT AT @ g A fwaar
o4 TR § W@ A0 |
Shri Raj Bahadur: May I just say
one word about your instructions,
Sir? Do you want in that gtatement

complete list of all the cargo that had
been offloaded?

Mr. Speaker: If it is not possible
he might indicate so in his answer.

Shri Raj Bahadur: It is not possi-
ble and it would not also be in public
interest. ... (Interruptions.)

Sp——

1238 hrs.

RE: MOTIONS FOR ADJOURN-
MENT AND CALLING ATTENTION
NOTICES

(Query).

WMo T WYY WYfgat (wéwraTe):
& AW ® A fomd WY e oA
SATATRY T TS WX & FE aTar g
I E 1 WU wal A e g e W
¥ 3 ware ) femm g R
B oo fs § om
T emrATHd T WYX faaH W ogat
SeE ¥, IF A AN o par w1
W WY @ ga9a & af & 3R
WE T FE

werw wEtew o omoE & fad
W faw wvar agar g fe 8
oY 38 faEdt & 9T 9T gEm
et area & qun @ e s wr feawwe
W frmmar g § fogd o
AT A X | AR A ST
ot wA AfSF, & gromr 97 2 gm
WA ¥ AW qar &9 o Hiford
fEfqar feapwmar W we
g A9 IAE FAC AR QA ¥ A
& arhm

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I hag requested you
to fix a date for the discussion of the
statement made by the Prime Minis-
ter here that day.

Mr. Speaker: That is what T am
submitting. I have asked the Prime
Minister whether government is mak-
ing any motion. I find it difficult te
say that the PM’'s statement should be
discussed. It shoulgq be put in some
other form. I have made enquiries
and let me have that information.
Then we will gee in what shape or
form we can have it.



